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O R D E R (ORAL) 
 
Justice Permod Kohli: 
 
 
 

 Compliance affidavit has been filed accompanied with the Result 

Notice No.477 dated 02.03.2017 (Annexure R-1). It is stated that the result 

stands declared vide notice No.477 dated 02.03.2017 but the applicant has 

not been found successful. The direction of the Tribunal stands complied 

with. Nothing survives in this Contempt Petition. Proceedings dropped. 

However, the applicant is at liberty to seek remedial measure, if so advised. 

 

( K.N. Shrivastava )               ( Justice Permod Kohli ) 
  Member (A)                  Chairman 
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/sunil/ 


